ACTION TAKEN REPORT OF THE COMMITTEE

IN RESPECT OF THE ORDER PASSED BY THE HON’BLE NATIONAL
GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI IN THE
ORIGINAL APPLICATION NO. 23/2021(WZ) (VISHWANATH & ANR.
VS CENTRAL POLLUTION CONTROL BOARD & ORS.) AGAINST
ILLEGAL OPERATION OF BRICK KILNS IN THE MUNICIPAL
LIMITS OF LATUR CITY, MAHARASHTRA
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ACTION TAKEN REPORT OF THE COMMITTEE IN RESPECT OF THE STATUS OF
COMPLIANCE OF ENVIRONMENTAL NORMS TOWARDS THE ORDER PASSED BY
THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI IN THE
ORIGINAL APPLICATION NO. 23/2021(WZ) (VISHWANATH & ANR. VS CENTRAL
POLLUTION CONTROL BOARD & ORS.) AGAINST ILLEGAL OPERATION OF BRICK

KILNS IN THE MUNICIPAL LIMITS OF LATUR CITY, MAHARASHTRA

Sr. Description Annexure
No.
1. Hon’ble National Green Tribunal Order I
dtd. 02.07.2021
2. Maharashtra Clamp type Traditional II
Brick Kiln ( Sitting Criteria for
Establishment) Rules, 2016
3 Central Pollution Control Board direction 111
dtd. 27.06.2017
4. MOoEF & CC issued draft Notification v
dtd. 15.03.2018
. Copies of SCN issued by MPCB A%
Aurangabad
6. Site Photographs dtd. 27.09.2021 VI
7. Observations during visit 27.09.2021 VII
8. Brick owners Affidavits VIII

113



ACTION TAKEN REPORT OF THE COMMITTEE IN RESPECT OF THE STATUS OF
COMPLIANCE OF ENVIRONMENTAL NORMS TOWARDS THE ORDER PASSED BY
THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI IN
THE ORIGINAL APPLICATION NO. 23/2021(WZ) (VISHWANATH & ANR. VS
CENTRAL POLLUTION CONTROL BOARD & ORS.) AGAINST ILLEGAL OPERATION
OF BRICK KILNS IN THE MUNICIPAL LIMITS OF LATUR CITY, MAHARASHTRA

1.0 BACKGROUND:

Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi passed an order on
02.07.2021 against illegal operation of brick kilns in the municipal limits of Latur City in violation
of Environmental norms (By video Conferencing in Original Application No. 23/2021(W2)
(Vishwanath & Anr. Vs Central Pollution Control Board & Ors.)

As per aforesaid order (Copy enclosed herewith as Annexure-l)-

“4. In view of the fact that CTTBK which are be highly polluting and prohibited by the CPCB as
well as MoEF&CC and they are said to be not following the siting guidelines, it is necessary to
ascertain the status of compliance of environmental norms by the said brick kilns by a joint
Committee of CPCB, State PCB and District Magistrate, Latur. The Committee may meet within
two weeks and undertake visit to site. The Committee will also be free to conduct proceedings

online and interact with the stakeholders in an appropriate manner.”

5. If it is found that there is violation of environmental norms, the State PCB and the District
Magistrate may take remedial action, following due process of law. A factual and action taken
report may be furnished by the joint Committee to the Tribunal within three months by e-mail at
ju.dicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the
form of lmagé PDF.

List for further consideration on 22.11.2021.”
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2.0 THE COMMITTEE: e

As per Hon’ble NGT order dtd. 02.07.2021, A Joint committee constituted comprising of

following members-

3.0

4.0

District Magistrate, Latur
Member of Central Pollution Control Board

Member of State Pollution Control Board

APPROACH:

Towards Compliance of the Order of Hon’ble NGT, A Meeting was conducted under the
chairmanship of District Magistrate, Latur along with Commissioner of Latur Municipal
Corporation & Officials from State Pollution Control Board and from Tahsil Office on dtd.
05.08.2021 & 13.08.2021 respectively

A Joint Visit paid on 27.09.2021.

LOCATION OF BRICK KILN IN LATUR DISTRICT

The Location of Brick Kiln of the following persons mentioned in the said order is as follows,

A.
B.

&
D.
E

Atik Wasimoddin Kazi Sr. No. 86, Mauje Maharanapratap Nagar, Latur
Dharoba Naganath Baraskar Sr. No. 86, Mauje Maharanapratap Nagar, Latur

. Tukaram Sitaram Baraskar (Unit-1) Sr. No. 88, Mauje Maharanapratap Nagar, Latur

Tukaram Sitaram Baraskar (Unit-2) Sr. No. 89, Mauje Maharanapratap Nagar, Latur
Madhav Govind Gojamgunde (M.G. Brick Business) Sr. No. 75-A, Mauje Maharanapratap
Nagar, Latur

Pathan Sherkhan Ismile Sr. No. 88, Mauje Maharanapratap Nagar, Latur

Sayyad Hakani Sr. No. 86, Mauje Maharanapratap Nagar, Latur

Punjaji Khairmode Sr. No. 86, Mauje Maharanapratap Nagar, Latur

Suresh Gojamgunde Sr. No. 75-A, Mauje Maharanapratap Nagar, Latur

which is situated in rural area at east side of Latur City. The site images (google map) is

as below:
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5.0 PREVALENT NOTIFICATIONS ISSUED BY MPCB, DIRECTION ISSUED BY CPCB

AND DRAFT NOTIFICATION OF MOEF &CC RELATED TO BRICK KILNS

5.1 NOTIFICATIONS ISSUED BY MPCB:
In exercise of the powers conferred under sub-section (2) of Section-54 read with
clause (z) of sub-section (2) of the said section and sub-section (1) of section 21 of
the Air (Prevention & Control of Pollution) Act, 1981, the State Govt after
consultation with the Maharashtra Pollution Control Board notified, guidelines for
the establishment of clamp type traditional brick kilns in the State of Maharashtra
as- THE MAHARASHTRA CLAMP TYPE TRADITIONAL BRICK KILNS (SITTING CRITERIA
FOR ESTABLISHMENT) RULES, 2016.

As per the Maharashtra Clamp type Traditional Brick Kilns (Sitting Criteria for
Establishment) Rules, 2016 published on 26th August-2016 (Copy enclosed as

Annexure-ll):

A. Short Title & Commencement

3. The traditional clamp type brick kilns manufacturer having capacity more
than 50,000 numbers of bricks per batch of the size 9X4X3" and having
capacity 25,000 Nos. per batch of the size 9X4X6 shall obtain consent from
the Board, They shall comply with the Notification dated 22nd July 2009
issued by MOEF, GOl and National Ambient Air Quality Standards Dated
18th November 2009,

4. The traditional clamp type brick kilns manufacturer having capacity less
than 50,000 numbers of bricks per batch of the size 9X4X3 and having
capacity 25,000 Nos. per batch of the size 9X4X6" shall comply with

. ) National Ambient Air Quality Standards Dated 18th November 2009.



B.

Implementation of Clamp type Traditipnal brick Kiln ( location &
Establishment) Rules, 2016

1. The traditional clamp type brick kiln shall be established
200 mtrs away from the human habitation, having more
than 1000 population.

2. The traditional clamp type Brick kilns shall be established
200 mtrs. away from the National Highway and State
highway.

5.2 Direction issued by CPCB:

Central pollution Control Board has issued direction on 27.06.2017 to State Pollution

Control Board/Pollution Control Committees (Copy enclosed as Annexure-lll),

wherein it is directed that-

All the Brick Kilns operating without permission and valid consent from
SPCBs, not meeting prescribed norms and siting guidelines be closed down
with immediate effect

Provide status on conversion of natural drafts to induced draft Brick Kiln
(with rectangular Kiln shape and Zig-Zag brick Kiln setting).

Enforce strictly the siting criteria guidelines for Brick Kilns.

All the moving area around the main Brick should be paved with the Bricks
to minimize the fugitive dust emissions from the Brick Kiln Operations. This
condition shall be incorporate in the Consent condition while granting the
consent by the respective State Boards.

Ensure that fine dust not to accumulate all around the Brick kiln.

5.3 Draft Notification issued by MoEF & CC:

MoEF & CC issued draft Notification dated 15.03.2018 (enclosed as Annexure-IV)

wherein it is mentioned that all existing brick kilns shall be converted to ‘Zig-Zag’

Technology.
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6.0

6.1

6.2

m o 0O W >

o m

OBSERVATIONS & FINDINGS:

The brick kilns of Clamp type traditional brick were not found in operation. However, it
is notice at site that, the raw material required for manufacturing of Clamp type

traditional brick is mostly of Clay & Ash (from Power Plants) where coal is used as a fuel.

As mentioned in the Hon’ble NGT order, as per list annexed to the letter of the State
PCB dated 06.02.2019 (Exhibit-B), brick kilns operated by following persons are
mentioned at different locations. whereas, the factual position operated by following

persons as mentioned at different locations is as follows,

Atik Wasimoddin Kazi Sr. No. 86, Mauje Maharanapratap Nagar, Latur

Dharoba Naganath Baraskar Sr. No. 86, Mauje Maharanapratap Nagar, Latur

Tukaram Sitaram Baraskar (Unit-1) Sr. No. 88, Mauje Maharanapratap Nagar, Latur
Tukaram Sitaram Baraskar (Unit-2) Sr. No. 89, Mauje Maharanapratap Nagar, Latur
Madhav Govind Gojamgunde (M.G. Brick Business) Sr. No. 75-A, Mauje Maharanapratap
Nagar, Latur

Pathan Sherkhan Ismile Sr. No. 88, Mauje Maharanapratap Nagar, Latur

Sayyad Hakani Sr. No. 88/A/1, Mauje Maharanapratap Nagar, Latur

Punjaji Khairmode Sr. No. 75, Mauje Maharanapratap Nagar, Latur

Suresh Gojamgunde Sr. No. 75-A, Mauje Maharanapratap Nagar, Latur

Whereas it is notice that, all above mentioned locations of Brick Kilns operated by the
persons is located at Maharanapratap nagar which comes under Latur rural area and
not near highway OR in the boundary of Latur Municipal Corporation area

( The detail view/image is shown at Article no. 4.0)
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6.3

6.4

Towards Compliance of the Order of Hon’ble NGT, A Meeting was conducted under the
chairmanship of District Magistrate, Latur along v;/itr: Commissioner of Latur Municipal
Corporation & Officials from State Pollution Control Board and from Tahsil Office on dtd.
05.08.2021 & 13.08.2021 respectively wherein Hon’ble Collector, Latur directed State

Pollution Control Board to issue prior notices to 6 nos. of Brick Kiln manufacturing units.

Regional Office, MPCB, Aurangabad has issued Show Cause Notices on 12.08.2021 vide
for issuance of closure under Section-33 A of the Water ( Preventions & Control of

Pollution ) Act, 1974 and under Section-31 A of the Air (Prevention & Control of

Pollution) Act, 1981 to following Brick Kiln Manufacturing Units:-

Sr.

No.

Name and address of Brick
manufacturing units

Action Taken by
Regional Office,
MPCB,
Aurangabad

Present status

Atik Wasimoddin Kazi,

Gat No. 86 Shikshak Colony Behind
Mahada Colany, Maharanapratap
Nagar Grampanchayat Latur Tal.
Dist. Latur

SCN issued vide
letter No.
MPCB/ROA/SCN/
2108120005/202
1 dtd. 12.08.2021

A Joint Visit paid on 27.09.2021,
it is verified that, the
manufacturing of clamp type
brick kilns presently were not
found in operation and
subsequently the owner of Brick
Kiln manufacturing unit
submitted affidavit on Rs. 100
stamp paper on 29.09.2021
wherein mentioned that, the
unit is completely closed and
will not carry out manufacturing
of any new production of Bricks
at the said site in future and
mentioned that, if any violation
occurred at the site will be
ready for punishable under the
provisions of Environmental
Protection Act 1986 &
amendment thereof.

Tukaram Sitaram Baraskar (Unit-1),
Gat No. 89, Shikshak Colony Behind
Mahada Colany, Maharanapratap
Nagar Grampanchayat Latur Tal.

SCN issued vide
letter No.
MPCB/ROA/SCN/
2108120003/202

A Joint Visit paid on 27.09.2021,
it is verified that, the
manufacturing of clamp type
brick kilns presently were not
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Dist. Latur

1 dtd. 12.08.2021

'found in  operation and
subsequently the owner of Brick
Kiln manufacturing unit
submitted affidavit on Rs. 100
stamp paper on 29.09.2021
wherein mentioned that, the
unit is completely closed and
will not carry out manufacturing
of any new production of Bricks
at the said site in future and
mentioned that, if any violation
occurred at the site will be
ready for punishable under the
provisions of Environmental

Protection Act 1986 &
amendment thereof.
Tukaram Sitaram Baraskar (Unit-11), | SCN issued vide A Joint Visit paid on 27.09.2021,
Gat No. 89, Shikshak Colony Behind | letter No. it is verified that, the
Mahada Colany, Maharanapratap MPCB/ROA/SCN/ | manufacturing of clamp type
Nagar Grampanchayat Latur Tal. 2108120002/202

Dist. Latur

1dtd. 12.08.2021

brick kilns presently were not
found in  operation and
subsequently the owner of Brick
Kiln manufacturing unit
submitted affidavit on Rs. 100
stamp paper on 29.09.2021
wherein mentioned that, the
unit is completely closed and
will not carry out manufacturing
of any new production of Bricks
at the said site in future and
mentioned that, if any violation
occurred at the site will be
ready for punishable under the
provisions of Environmental
Protection Act 1986 &
amendment thereof.

Madhav Govind Gojamgunde

( M/s. MG Vit Udyog),

Gat No. 75, Shikshak Colony Behind
Mahada Colany, Maharanapratap
Nagar Grampanchayat Latur Tal.
Dist. Latur

SCN issued vide
letter No.
MPCB/ROA/SCN/
2108120006/202
1dtd. 12.08.2021

A Joint Visit paid on 27.09.2021,
it is verified that, the
manufacturing of clamp type
brick kilns presently were not
found in  operation and
subsequently the owner of Brick
Kiln manufacturing unit

submitted affidavit on Rs. 100
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,Stamp paper on 29.09.2021
wherein mentioned that, the
unit is completely closed and
will not carry out manufacturing
of any new production of Bricks
at the said site in future and
mentioned that, if any violation
occurred at the site will be
ready for punishable under the

provisions of Environmental
Protection Act 1986 &
amendment thereof.
Pathan Sherkhan Ismile, SCN issued vide A Joint Visit paid on 27.09.2021,
Gat No. 88, Near Padmini and letter No. it is verified that, the
Marathwada Madhaymik MPCB/ROA/SCN/ manufacturing of clamp type
Vidhyalaya Shikshak Colony, Behind | 2108120004/202

Mahada Colany, Maharanapratap
Nagar Grampanchayat Latur Tal.
Dist. Latur

1 dtd. 12.08.2021

brick kilns presently were not
found in operation and
subsequently the owner of Brick
Kiln manufacturing unit
submitted affidavit on Rs. 100
stamp paper on 29.09.2021
wherein mentioned that, the
unit is completely closed and
will not carry out manufacturing
of any new production of Bricks
at the said site in future and
mentioned that, if any violation
occurred at the site will be
ready for punishable under the
provisions of Environmental
Protection Act 1986 &
amendment thereof.

Punjaji Khirmode, Shikshak Colony,
Gat No. 75 Behind Mhada Colony,
Maharanapratap Nagar, Latur Tal-
Dist. Latur

SCN issued vide
letter No.
MPCB/ROA/SCN/
2108120001/202
1 dtd. 12.08.2021

Permanently Closed

Dharboa Nagnath Baraskar,
Gat No. 87, 88 Shikshak Colony
Behind Mahada Colany,
Maharanapratap Nagar
Grampanchayat Latur Tal. Dist.
Latur

A Joint Visit paid on 27.09.2021,
it is verified that, the
manufacturing of clamp type
brick kilns presently were not
found in  operation and
subsequently the owner of Brick
Kiln manufacturing unit
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,Submitted affidavit on Rs. 100
stamp paper on 29.09.2021
wherein mentioned that, the
unit is completely closed and
will not carry out manufacturing
of any new production of Bricks
at the said site in future and
mentioned that, if any violation
occurred at the site will be
ready for punishable under the
provisions of Environmental
Protection Act 1986 &
amendment thereof.

Suresh Gojamgunde, | = -
Gat No. 77, Shikshak Colony,
Behind Mahada Colany,
Maharanapratap Nagar
Grampanchayat Latur Tal. Dist.
Latur

A Joint Visit paid on 27.09.2021,
it is verified that, the
manufacturing of clamp type
brick kilns presently were not
found in operation and
subsequently the owner of Brick
Kiln manufacturing unit
submitted affidavit on Rs. 100
stamp paper on 29.09.2021
wherein mentioned that, the
unit is completely closed and
will not carry out manufacturing
of any new production of Bricks
at the said site in future and
mentioned that, if any violation
occurred at the site will be
ready for punishable under the
provisions of Environmental
Protection Act 1986 &
amendment thereof.

Sayyad Hakani Gat No. 88/A/1 | = -
Shikshak Colony, Behind Mahada
Colany, Maharanapratap Nagar
Grampanchayat Latur Tal. Dist.
Latur

Permanently Closed

The copies are enclosed herewith as Annexure-V.
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6.5

The brick kilns where the clamp bricks manufacturer, by means clay mixing, moulding,
drying & firing/baking were not in operation during the visit on 27.09.2021. The brick
kilns are generally not operated during the monsoon period and starts operation during
the month — October/November to May. The unloading of bricks at some locations in
the truck were found during the visit. Fly ash from nearby power plants are being used
in the brick kilns along with clay. Fly ash and coal were found stored on some plots as

shown in photographs at Annexure- VI.

Brick kilns owners have not obtained any consent from MPCB, though no of brick
reported by brick owners are more than the numbers as per..3. The traditional clamp
type brick kilns manufacturer having capacity more than 50,000 numbers of bricks per
batch of the size 9X4X3" and having capacity 25,000 Nos. per batch of the size 9X4X6"
shall obtain consent from the Board, They shall comply with the Notification dated 22nd
July 2009 issued by MOEF, GOI and National Ambient Air Quality Standards Dated 18th
November 2009, Maharashtra Clamp type Traditional Brick Kilns (Sitting Criteria for
Establishment) Rules, 2016 (published on 26th August-2016),

Observed during the visit, out of above mentioned 9 (Nine) brick kilns in the Hon’ble
NGT order, following 7 (seven) brick kilns owners are present and interacted during the

visit on 27.09.2021.

Sr.

No.

Name and address of Brick manufacturing units persons interacted dtd. 27.09.2021

1 | Atik Wasimoddin Kazi,
Gat No. 86 Shikshak Colony Behind Mahada Colany, Maharanapratap Nagar
Grampanchayat Latur Tal. Dist. Latur

2 | Dharboa Nagnath Baraskar,
Gat No. 87, 88Shikshak Colony Behind Mahada Colany, Maharanapratap Nagar
Grampanchayat Latur Tal. Dist. Latur

3 | Tukaram Sitaram Baraskar (Unit-I),
Gat No. 88, Shikshak Colony Behind Mahada Colany, Maharanapratap Nagar
Grampanchayat Latur Tal. Dist. Latur

125



4 | Tukaram Sitaram Baraskar (Unit-ll), ,
Gat No. 89, Shikshak Colony Behind Mahada Colany, Maharanapratap Nagar
Grampanchayat Latur Tal. Dist. Latur

5 | Madhav Govind Gojamgunde ( M/s. MG Vit Udyog),
Gat No. 75/A, Shikshak Colony Behind Mahada Colany, Maharanapratap Nagar
Grampanchayat Latur Tal. Dist. Latur

6 | Pathan Sherkhan Ismile,
Gat No. 88, Near Padmini and Marathwada Madhaymik Vidhyalaya Shikshak Colony,
Behind Mahada Colany, Maharanapratap Nagar Grampanchayat Latur Tal. Dist. Latur

7 | Suresh Gojamgunde,
Gat No. 75/A, Shikshak Colony, Behind Mahada Colany, Maharanapratap Nagar
Grampanchayat Latur Tal. Dist. Latur

7.0

The observation are enclosed herewith Annexure-VII.

6.6 Brick Kiln Owners (7 nos.), as above, have submitted notarized Affidavit (shapath patra)

to District Magistrate Office on 28.09.2021 (which are provided at Annexure-VIIl.
submitted affidavit on Rs. 100 stamp paper on 29.09.2021 wherein mentioned that, the
unit is completely closed and will not carry out manufacturer of any new production of
Bricks at the said site in future and mentioned that, if any violation occurred from them
will be ready for punishable under the provisions of Environmental Protection Act 1986

& amendment there of.

CONCLUSION & RECOMMENDATIONS:

The brick kilns which are located in the Maharanapratap nagar, Latur are clamp type
traditional bricks manufacture with the help of clay, fly ash and coal is used as fuel.
There were seven brick owners having one or more bricks kilns. The brick kilns owners
have not obtained any permission from MPCB as per Notification issued by MPCB dated
26.08.2016 though they reportedly manufactured more brick than specified in said

Notification (Section A-3).

The brick kilns were not in operation during visit and generally do not operate during

monsoon period (June-Sept). The Show Cause Notices (SCN) issued to the Brick kiln
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owners based on the visit of the MPCB official on 14.10.2019 with reference to complaint
received from Shri Rohit Ramling Khekade & other residents at Maharanapratap Nagar,

Mhada Colony, Shikshak Colony.

Brick Kiln Owners (7 nos.), have submitted notarized Affidavit (shapath patra) to District
Magistrate Office on 29.09.2021 wherein mentioned that, the unit is completely closed
and will not carry out manufacturing of any new production of Bricks at the site in future
and further mentioned that, if any violation occurred from them at the site will be ready
for punishable under the provisions of Environmental Protection Act 1986 and

amendment thereof.

T{J\%&’\ w
-
il \¢ Pratik Bharne,

Sub-Regional Officer, SCE, CPCB, RD, Pune District Magistrate, Latur
MPCB; Latur
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Annexyre 428

Item No. 03 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)
Original Application No. 23/2021(WZ)

Vishwanath & Anr. Applicant(s)

Versus
Central Pollution Control Board & Ors. Respondent(s)

Date of hearing: 02.07.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Mr. Ajit B. Gaikwad Patil, Advocate
ORDER
1.  Grievance in this application is against illegal operation of brick

kilns in the municipal limits of Latur city in violation of environmental

norms.

2 According to the applicant, the brick kilns are causing air
pollution resulting in diseases like Asthma and T uberculosis. Students of
Marathwada Madhyamik Vidyalaya are also adversely affected. Several
representations have been made to the State PCB by the aggrieved
_parties pointing out that no permission has been granted to the said
kilns. The brick kilns are operating illegally. Clay is being illegally

procured from the river bed in violation of Mines and Minerals



(Development and Regulation) Act, 1957. CPCB vide letter dated
27.03.2017 asked all the State PCBs in the (fou;xtry to close down brick
kilns operating without valid consents. It was also directed that the brick
kilns be converted into ‘Zig-Zag’ Technology and the siting criteria be
followed. Moving area around the brick kilns be paved with bricks to
prevent fugitive dust emissions. Collection of fine dust around the brick
kilns be prevented. Brick kilns in question are clamp type traditional
brick kilns (CTTBK). MoEF&CC also vide notification dated 15.03.2018

directed that all existing brick kilns be converted to ‘Zig-Zag’ Technology.

3. The applicant has mentioned that the brick kilns are in Survey No.
86 and 89 but in the list annexed to the letter of the State PCB dated
06.02.2019 (Exhibit-B), brick kilns operated by following persons are

mentioned at different locations:

Atik Wasimoddin Kazi

Dharoba Naganath Baraskar

Tukaram Sitaram Baraskar (Unit-1)

Tukaram Sitaram Baraskar (Unit-2)

Madhav Govind Gojamgunde (M.G. Brick Business)
Pathan Sherkhan Ismile

Sayyad Hakani

Punjaji Khairmode

Suresh Gojamgunde

FER e a0 TR

4. In view of the fact that CTTBK which are be highly polluting and
prohibited by the CPCB as well as MOEF&CC and they are said to be not
following the siting guidelines, it is necessary to ascertain the status of
compliance of environmental norms by the said brick kilns by a joint
Committee of CPCB, State PCB and District Magistrate, Latur. The
bommittee may meet within two weeks and undertake visit to site. The
Committee will also be free to conduct proceedings online and interact

with the stakeholders in an appropriate manner.
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5. If it is found that there is violation of _enyironmental norms, the
State PCB and the District Magistrate may take remedial action,
following due process of law. A factual and action taken report may be
furnished by the joint Committee to the Tribunal within three months by
e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/

OCR Support PDF and not in the form of Image PDF.
List for further consideration on 22.11 2021

A copy of this order be forwarded to CPCB, State PCB and District

Magistrate, Latur by e-mail for compliance.

The applicant may serve a set of papers on the CPCB, State PCB

and District Magistrate, Latur and file affidavit of service within one

week.
Adarsh Kumar Goel, CP
Sudhir Agarwal, JM
M. Sathyanarayanan, JM
Brijesh Sethi, JM
Dr. Nagin Nanda, EM
July 2, 2021
Original Application No. 23/2021(WZ)
SN

130



Avveryre 131

B'zﬁ cJQ

’

RNI No. MAHBIL /2009/31743
Regd. No. MCS/169/2016-18

HERTE JEA T
HIT IR—d

=i 3, 3w 38 TEAT A YUA, WEAT (-1, 08/ HIT 09-33, WH 123¢ [g% &, fmm: o9@ 20,00

wifaga wETe
RERT WHAT WERTE HUfaNiad a9 Hee (NPT UF, US-H A0 US-a giet
g #ee fram @ e grafate) Fom o s,

wEWTg wgue fadae HEe
HAS UNZ, } T A €W WO, TEA SEeas, S () qud weo o33
: Ffugan
wuiE CadrdE/FE( e dE/a- e — g (g sie 3 e sfufe, o wie s wy -
e (3) wie widee () sad vaneE 9 R dserEn wEan weRng tee i feevzeiea
wEaEae (wA Ffved 3gm surel) Fem, jets sfugfaa sovammEe.
MR, T GRis faevzem (v Fived @ o suwel) fam, q0ts.
. W
. Iydee Fam meRT TS aRuis faevzewr (mam Ffvad @ s uwvin Fam, qots @ devam
Ricol
R wer P wmwm whepa o giag weed REmRE e dde.
3. O FENE ] X ¥ X & §9 AR UHEE] 1,000 ANNen s fazid o sia s adg
8§ X ¥ X 3 §9 FSHIA THEB o000 TiGET e faedl Ffbet wim swedier srn fassgwsi vl deae
AT 99 ANEERE TR, 9§ faeeEeual T (G S, 19k A a9 a garar favm, wee
* waR A wit FEe R 13 G 3o0% @ ¢ AR 0ok T UG FAT U HEHY 3 e g Seen
¥. ¥ fAENRE ) X ¥ X & §9 JERin UEEE 000 v gl fazidr Fifie w00 s ad@w
% X ¥ X 3 §9 RIS USEE! Yo coo TG Fofl faidl il e srader s s wul dee

®
o W W



3 mwmmw&wam.mc«pmw—n.ﬁuu
mﬁmmﬁ‘mwwm(MW.uamﬁ!mm.
A TR A G e i te AR 3008 TG T FA U] NIAHIG U FI01 AR ST
T
W mmmmﬁmmmwmwwmmmm,
mmmwmﬁ.mm,mﬁmmmm«ww.
) miw,ﬂmwsﬁwm.ﬁuﬁuﬂamaﬁmwﬂmnmmm
st Wi daefas =3,
() T T e i e e e et e waed Ffve se e S 8,
w faewgzuind avaE AUIEAT §UATETE.
T WWWWWMWMWWWWMQ:
A DB d9 FIGA VAR A=
3 to Faf T FETEE WO 3 0 SIS TN W 3% TR EH S SaE
) i fazvezaimet i To vaerEie T, S amimg B s e, wie e
mwm(mwamm)m.io&nﬁmmmwam,
@, g a9 WU AR AR 4% .
=, mmmmammﬁm«uam
v i o R teco FRRIEA EEA AW FHIA F o0 Wizt O R WA,
R wmw@mu@wmmmmmmMmm@m.
T, S T s, SR A A VA . G- 1ot /A H R/ E R, feai® 3¢ JITE 0t8
e i FvaE AW AR

i, : . b e,
i 3% I R0TE. wgw wiga, waiq 6933,

132



SR WIEA TAYE M GW-4, AW § U, WEET (-0¥, 3ote/Wm r9-33, WH W 3

MAHARASHTRA POLLUTION CONTROL BOARD
Kalptaru Point, 2nd to 4th floor, Near Sion Circle, Sion (East), Mumbai 400 022.

NOTIFICATION

No. MPCB/JIXAPC) Section/B-3498.—In exercise of the powers conferred under sub-section
(1) of section 54 read with clause (z) of sub-section (2) of the said section and sub-gection (1) of
section 21 of the Air (Prevention & Control of Pollution) Act, 1981, the State Govt after consultation
with the Maharashtra Pollution Control Board hereby notifies the following guidelines for the
establishment of clamp type traditional brick kilns in the State of Maharashtra,

THE MAHARASHTRA CLAMP TYPE TRADITIONAL BRICK KILNS (SITTING
CRITERIA FOR ESTABLISHMENT) RULES, 2016,

A. Short title and Commencement

1. These Rules may be called as The Maharashtra clamp type traditional Brick kilns {Sitting
Criteria for Establishment) Rules, 2016.

2 These Rules will come into force with effect from the date of their publication in the official
Gazette,

3.The traditional clamp type brick kilns manufacturer having capacity more than 50,000
numbers of bricks per batch of the size 9X4X3" and having capacity 25,000 Nos. per batch of the
size 9X4X3" shall obtain consent from the Board, They shall comply with the Notification dated
22nd July 2909 issued by MOEF, GOI and National Ambient Air Quality Standards Dated 18th
November 2009,

4. The traditional clamp type brick kilns manufacturer having capacity less than 50,000
numbers of bricks per batch of the size 9X4X3" and having capacity 25,000 Nos. per batch of the
size 9X4XB" shall comply with National Ambient Air Quality Standards Dated 18th November
2009.
5. Except the above locations the establishments of the traditional clamp type brick kilns
are not allowed in the following locations in the State of Maharashtra.

{a) Reserved and Protected Forest, National Parks, Sanctuaries and notified hill stations
in the State. Entire Eco-Sensitive Zone/Areas like Matheran, Mahabaleshwar, Pachgani Dahanu,
ete. declared under Environment (Protection) Act, 1986 by Ministry of Environment and Forest
(MOEF), New Delhi.

(b) World Heritage State Sites such as Kass Plateau, Koyana Wildlife Sanctuary, Chandoli
National Park, and Radhanagari Wildlife Sanctuary etc, as declared by UNESCO in the State.

(¢) Residential areas, as identified after due public consultation will be declared and
declared area by concern Municipal corporations / Local Bodies.

B. Fuel pattern to be used in Brick Kilns-

1. Local agro wastes residue shall be encouraged for use as internal fuel to replace coal in a
phased manner.

9 Coal of 10 mm size with ash content less than 34 percent shall be used as a fuel in brick
Kiln.

3. Industry shall not use any type of explosive chemicals, spent organic, solvent, oily residue,
pet coke, filter press cake material, any type of chemicals or waste material covered under the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and other
waste such as plastic rubber, leather as a fuel in the brick kiln.

C. Implementation of Clamp type Traditional brick Kiln (Location and
Establishment) Rules, 2016.

§ OWR 9-13
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1. The traditional clamp type brick kilns shall be established 200 mtrs. away from the human
habitation, having more than 1000 population .

2. The traditional clamp type brick kilns shall be established 200 mtrs. away from the
National Highway and State Highway, having more than 1000 population.

This is issued with the approval of the Environment Dept., Government of Maharashtra
vide letter No. SEAC-2015/Case No.184/TC2, dated 24th August 20186,

Mumbai, Dr. P. ANBALAGAN,
Dated 26th August 2016 Member Secretary, MPCB,
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CENTRAL POLLUTION CONTROL BOARD

wateror, we e wwerary afteds dare avea gosn
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

Fax/ Speed Post S

IPC-V(SST)/Brick Kiln/2017_—_ \s 3 June 27,2017

All State Pollution Control Boards/ PCCs
(As Per List)

To:

Sub:  Directions under Section 18 (1) (b) of the Air (Prevention and Control of Pollution) Act,
1981 for prevention and control of air pollution in different type of Brick Kilns
operated, Regarding

WHEREAS, amongst others, under Section 17 of the Air (Prevention and Control of Pollution) Act,
1981. one of the functions of the Pollution Control Boards/Committees is to plan a comprehensive
programme for the prevention, control or abatement of air pollution in the concerned State/UT and to
secure the execution thereof’

WHEREAS, high pollution levels have been generated from the various type of Brick Kilns and
exceeding levels of PM 2.5 several times the National Ambient Air Quality Standards notified under
the Air (Prevention and Control of Pollution) Act, 1981:

WHEREAS, Chairman Central Pollution Control Board randomly inspected different types of Brick
Kilns on 15" June, 2017. During the inspection Chairman Central Pollution Control Board observed
that the Brick Kiln workers working in a highly air polluted pathetic condition due to air born fine
dust prevail all the time in the brick kiln working area, because of movement of the truckters and
trucks (Conveyance Systems) on the unpaved area having 4-6 inches fine dust layer all around the
Brick Kiln;

WHEREAS, no provision were found to control fine dust fugitive emissions, due to this highly air
pollution and pathétic condition prevailing all the time;

WHEREAS, the problem of pollution is further aggravated due to meteorological conditions caused
by the onset of winter leading to minimal dispersion of pollutants and high ground level
concentration;

WHEREAS., it also observed that there are significant number of Brick Kilns operated without valid
consent and even most of Brick Kiln never applied to obtain consent to operate from the respective

State Boards:

WHEREAS, CPCB receiving large number of complaints from various part of country mainly related
to the siting of the Brick Kilns as well as pollution caused by them;

L
WHEREAS, fio significant progress observed for compliance of conversion of Natural Draft Brick
Kiln to Induced Draft Brick Kiln (zig-zag brick setting with rectangular shape of kiln);

|

Page1of2
gy waa' gl s TR, fReeht-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
LT/ Tel : 43102030, 22305792, ATHIEZ/Website : www.cpeb.nic.in
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WHEREAS, concerned State Pollution Control Boards are required to enforce and ensure compliance
of emission standards/ guidelines by the brick kilns and take action against the brick kilns failed to
comply under the Air (Prevention and Control of Pollution) Act, 1981;

NOW THEREFORE, in view of the above and in order to improve the air quality in the region where
brick kilns are established, the Chairman, CPCB in exercise of the powers vested under the Air
(Prevention and Control of Pollution) Act, 1981 issues the following directions to SPCBs for
compliance:

I. All the Brick Kilns operating without permission and valid consent from SPCBs, not meeting

prescribed norms and siting guidelines be closed down with immediate effect.

Provide status on conversion of natural draft to induced draft Brick Kilns (with rectangular

kiln shape and zig-zag brick setting).

3. Enforce strictly the siting criteria guideline for Brick Kilns.

4. All the moving area around the main Brick Kiln should be paved with the bricks to minimize
the fugitive dust emissions from the Brick Kiln operations. This condition should be
incorporate in the Consent condition while granting the consent by the respective State
Boards.

5. Ensure that fine dust not to accumulate all around the Brick Kiln.

S

The State Pollution Control Boards shall acknowledge the receipt of these directions within a week
and submit detailed Action Taken Reports within two weeks thereafter.

L/ (S.P. Singh Parihar)
Chairman, CPCB

Copy to: 28(ec) 2017

1. Advisor-CP
Ministry of Environment, Forest and Climate Change,

Indira Paryavaran Bhawan, Jorbagh Road, Aliganj
New Delhi-110003

2. All the concerned Regional Directorates of CPCB

ijﬂc I'T Division, CPCB /

(A. B. Akolkar)
Member Secretary)
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The Chairman

Andhra Pradesh Pollution Control Board
Paryavaran Bhawan,A-111

Institutional Estate,Sanathnagar
Hyderabad - 500018,

The Chairman

Arunachal Pradesh Pollution Control Board
Govt of Arunachal Pradesh, Department of
Environment & Forests,

Paryavaran Bhawan, Yupia Road, Papu Nalah,
Naharlagun-791110

The Chairman

Assam Pollution Control Board
Bamunimaiden,

Guwahati - 781 021

The Chairman

Bihar Pollution Control Board
Beltron Bhawan, [ind floor
Jawahar Lal Nehru Marg
Shastri Nagar, Patna — 800 023

The Chairman

Chhattisgarh Environment Conservation Board
Commercial Complex,

Chhattisgarh Housing Board Colony,

Kabir Nagar,

Raipur, Chhattisgarh - 492001

The Chairman
Goa Pollution Control Board
Dempo Tower, 1st Floor,

.EDC Patto Plaza,

Panaji, Goa~ 403 001,

The Chairman

Gujarat Pollution Control Board
Paryavaran Bhawan, Sector 10-A,
Gandhi Nagar - 382010

The Chairman

Haryana Pollution Control Board
C-11, Sector-6

Panchkula

Haryana-134 109 Chandigarh

The Chairman

Himachal Pradesh Pollution Control Board
Him Parivesh , Phase-111,

New Simla =171 009.

13.

17.

18,

19,

The Chairman

J&K State Pollution Control Board, Parivesh

Bhawan,

Forest Complex, Gladni, Narwal, transport

Nagar,
Jammu (J&K)

The Chairman

Jharkhand State Pollution Control Board
T.A. Building, HEC, P.O. Dhurwa,
Ranchi-834 004

The Chairman

Karnataka State Pollution Control Board,
Parisara Bhavana, 1" to 5" Floor

49, Church Street,

Bengaluru ~ 560 001, Karnataka,

The Chairman

Kerala Pollution Control Board
Plamoodu Junction, Pattom Palace, P.O.
Thiruvanathapuram - 695 004

The Chairman

Maharashtra Pollution Control Board
Kalptaru Point, 2" - 4" floor, -

Opp. Cine Planet, Sion Circle, Sion (E),
Mumbai - 400 022,

The Chairman

Madhya Pradesh Pollution Control Board
Paryavaran Parisar, Sector E-3,

Arera Colony, Bhopal - 462 016

The Chairman

Manipur Pollution Control Board

Near Imphal West D.C. Office Complex,
Lamphelpat, Imphal — 795 004,

The Chairman

Meghalaya Pollution Control Board
Arden, Lumpyngngad,

Shillong — 793 014

The Chairman

Mizoram Pollution Control Board
Silver House, Tuikhuahtlang,
Alzwal « 796001,

The Chairman
Nagaland Pollution Control Board Signal Point,
Dimapur, Nagaland - 797112,
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20,

21

-
i

23,

RO

20,

27

28.

29.

The Chairman

Odisha State Pollution Control Board,
(Department of Forest & Environment)
Paribesh Bhawan, A-118, Nilakantha Nagar,
Unit-VI11, Bhubaneswar — 751 012.

The Chairman

Punjab Pollution Control Board
Vatavaran Bhawan, Nabha Road
Patiala — 147 001

The Chairman

Rajasthan Pollution Control Board
A-4, Jalane Dungri Institutional Area
Jaipur - 302 004

The Chairman

State Pollution Control Board

Forest, Environment Wildlife Management
Department

Government of Sikkim

Forest Secretariat,

Deorali, Gangtok -737102

East Sikkim

The Chairman

Tamil Nadu Pollution Control Board
No. 76, Anna Salai

Guindy, Chennai — 600 032

The Chairman

Tripura Pollution Control Board,

Parivesh Bhawan, Pandit Nehru Complex,
Gorkhabasti P,O. Kunjaban,

© Agartala (W) ~ 799 006, Tripura.

The Chairman

Uttar Pradesh Pollution Control Board
Building.No. TC-12V, Vibhuti Khand,
Gomti Nagar, Lucknow,

Uttar Pradesh 226010

The Chairman

Uttarakhand Environment Protection &
Pollution Control Board

29/290, Nemi Road, Dalanwala, Dehradun -
248001,

The Chairman

West Bengal Pollution Control Board
No. 10A, Block - LA, Sector 11,
Bidhan Nagar, Kolkata - 700 091.

The Chairman

Chandigarh Pollution Control Committee
Additional Town Hall Building

(2nd Floor) Sector-17C

Chandigarh ~ 160 017

30,

3l

<3 1

34,

138

The Chairman

Delhi Pollution Control Committee

4th & Sth Floor, ISBT Building, Kashmere Gate,
Delhi - 110006,

The Chairman

Daman, Diu & Dadra & Nagar Haveli Pollution
Control CommitteeOffice of the Dy.
Conservator of ForestsFort Area, Moti Daman,
Daman - 396 220

The Chairman

Lakshadweep Pollution Control Committee,
Lakshadeweep Administration, Dept, Of Sc.,
Technology & Environment

Kavarati-682 555

The Chairman

Andaman & Nicobar Pollution Control
Committee

van Sadan, Haddo P.O,

Port Blair - 744 102

The Chairman

Puducherry Pollution Control Committee
111rd floor, Housing Board Complex, Anna
Nagar, Puducherry ~ 600 005
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th March, 2018

G.S.R.233.(E).—The following draft rules, which the Central Government proposes to issue in exercise of the
powers conferred by sections 6 and 25 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of
rule 5 of the Environment (Protection) Rules, 1986 is hereby published, for the information of all persons likely to be
affected thereby; and notice is hereby given that the said draft rules will be taken into consideration by the Central
Government on or after the expiry of a period of sixty days from the date on which copies of the Gazette containing this
notification are made available to the public.

Any person interested in making any objections or suggestions on the proposals contained in the draft notification
may forward the same in writing, for consideration of the Central Government within the period specified above to the
Secretary, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jor Bagh, Road,
New Delhi-110003, or send it to Member Secretary, CPCB and Scientist ‘D’ Ministry at the e-mail address 1.e.
mscb.cpcb@nic.in and h.kharkwal @nic.in.
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Draft Rules

’

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2018.
(2) They shall come intoforce on the date of their final publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986. in Schedule-I, for entry 74 the following entry shall be

substituted, namely:-

1 2 3 4

«74 | Brick Kilns| Bull’s Trench Kilns, Induced/High Draft Kiln, Hoffmann Kilns, Tunnel, down draft Kilns, Vertical Shaft Kilns

(VSK) and Zig Zag.

Particulate matter in stack emission 250 mg/Nm’
Minimum stack height (for Natural draft kilns)

- Kiln capacity less than 30,000 bricks per day 27m

- Kiln capacity equal or more than 30,000 bricks per day 30m

Minimum stack height (for Induced/High draft kilns)
- Kiln capacity less than 30,000 bricks per day 24 m
- Kiln capacity equal or more than 30,000 bricks per day 27m

Notes:

1. All new brick kilns shall be allowed only with zig-zag or vertical method of brick making and shall comply to the

new standards as stipulated in this notification. )

2. The existing brick kilns which are not following zig zag or vertical method of brick making shall be converted so as
to adopt zig zag or vertical method within a period of one year in case of kilns located near non-attainment cities and
two year for other both kilns. Further, in cases where CPCB/SPCB/PPC has separately Jaid down timelines for
conversion, such orders shall prevail. k

3. The new brick kilns shall have appropriate stack heights to meet the new standards and comply with the norms for
Particulate Matter (PM) within one year.

4. All brick kilns shall use only approved fuel such as coal, fire wood and/or agricultural residues. Use of pet coke shall
not be allowed in brick kilns.

5. In the intervening period of one year allowed to the existing brick kilns to complywith these new standards for
Particulate Matter by adopting good fuel charging/operation practices.

6. Brick kilns shall construct permanent facility (port hole and platform) as per the norms/design laid down by the
CPCB for monitoring of Emissions.

7. Emission sample shall represent both fuel charging and non-charging conditions.

§.  Particulate Matter (PM) results shall be normalized at 4% CO, as below:

9

PM (normalized) = PM (i red) x 4% / 1 CO. in% Stack height (in metre) shall also be
calculated by formula H=14Q"" (where Q is SO- emission rate in kg/hr), and the maximum of two
shall apply.

10. A brick kilns will be considered an Induced/High draft kiln if it has a fan operating with minimum
50mm water gauge draught.

{1. Brick kilns should be established at a minimum distance of 0.8 km from habitation and fruit orchards. State Boards
may make siting criteria stringent considering proximity to habitation, population density, water bodies, sensitive
receptors, etc.

12. Brick Kilns should be blished at a mini distance of 1 km from an existing fixed chimney kiln to avoid
clustering of kilns in an area.

13. Brick kilns shall follow process emission control guidelines as prescribed by concerned SPCBs/PCCs.

14. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

15. All necessary approvals from the concerned authorities including mining department of the concerned State/UT shall
be obtained for extracting the top soil to be used for brick making in the brick kiln.

16. ‘The brick kiln owners shall ensure that the road utilized for transporting raw materials/bricks shall be metaled roads
and is dust free.

17. Trucks shall be covered during transportation of raw material/bricks.

18. The existing kilns shall increase stack height. if required. to meet these new standards within 1 year”.

[F.N.O. Q-15017/35/2017-CPW]
DR. SATISH CHANDRA GARKOTI, Scientist ‘G’

Note:— The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i)
vide number S.0. 844 (E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 96(E),
dated the 29" January, 2018.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOK Digitally signed
by ALOK KUMAR

Date: 2018.03.22
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone:0240-2473461/62 e Regional Office:
Paryavaran Bhavan, Piot No.A-4/1MIDC

shikalthana, Behind Dainik Lokpatra,
~————"—>—Near Seth Nandlal Dhoot Hospital
B\ Road,Aurang: '
ngabad-431210
| /d

Email: 1
roaurangabad@mpcb.gov.in “Your Service is our Duty"

By FAX/RPAD / HAND DELIVERY:
MPCB/ROA/SCN/A | 0§ (200052021 Date - [2(68[202-\

To,

Shri. Atik Vasimoddin Kazi,
Gut No. 86, Shikshak Colony, Behind Mhada Colony, Maharana Pratap Nagar,
Latur, Tq. & Dist. Latur.

Sub :- Show Cause Notice for issuance of Closure under Section 33A of
the Water (Prevention & Control of Pollution)Act, 1914 and under
Section 31A otthe Air (Prevention & Control of Pollution) Act,
1981.

Ref-- 1) Complaint received from Shri. Rohit Ramling Khekade &

other at Maharanapratap Nagar, Mhada Colony, Shikshak
Colony, Latur.

2) Visit of Board officer to your unit on 14/10/2019.

3) Warning Notice issued by the Sub-Regional Officer, MPC
Board, Latur dtd. 06.11.2019.

4) Report received through Legal Action Module from SRO
Latur, dtd. 11.08.2021.

WHEREAS, your industry is located in the "Pollution Prevention Area" under
the Water (Prevention & Control. of Pollution) Act, 1974, under the Air (Prevention
& Control of Pollution) Act” 1981 and Hazardous & Other Wastes (Management &
Transboundary Movement) Rules, 2016 and followed' by further amendments made
therein from time to time.

WHEREAS, it is obligatory on your part to obtain consent to establish/operate
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974, under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and under Rule 5 of
the Hazardous & Other Wastes (Management & Trans-Boundry Movement) Rules, 2016.
AND WHEREAS, it is also obligatory on your part to provide adequate pollution control
systems and operate & maintain the same continuously and effectively so as to achieve
the standards prescribed under Environment (Protection) Act, 1986 and to avoid any sort
of pollution problem in the surrounding area.

'AND WHEREAS, Board has received complaint vide referred above No. (1)
regarding nuisance due to your activity.
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AND WHEREAS, SRO Latur reported vide above reference (4) that, you are
operating the unit without obtaining consent to establish/operate from the M.P.C. Board.

AND WHEREAS, you are violating the Boards.Circular dtd. 2.11.2018 and
26.12.2018. i ¥

AND WHEREAS, already Sub-Regional Officer, MPC Board, Latur has issued
the warning notice to you vide referred above No. (3) for the above non-compliances but
till date you have not submitted the reply/complied with the environmental norms.

Thus, you are not serious about the pollution control and contavening the
provisions of various enactments and also damaging the surrounding environment
knowingly and willfully.

NOW, THEREFORE, in exercise of the powers conferred upon me by the
Board under Section 33A of the Water(Prevention & Control of Pollution) Act, 1974 and
under Section 3lA of the Air (Prevention & Control of Pollution) Act, 1981, I the
undersigned, Dr. Pravin Joshi, Regional Officer of the Board at Aurangabad hereby
called upon to Show Cause as to why you are not directed to stop your manufacturing
activities forthwith with directions to the competent authorities to disconnect your
electricity and water supply for the above lacuna, your reply, if any shall reach this office
within a period of seven days from the date or receipt of this notice, failing which, the
Board will have no any other option than to issue closure directions.

Copy submitted to :-
1. The Joint Director (APC), MPCB, Mumbai.
2. The Sr. Law Officer, MPCB, Mumbai.
Copy to Sub-Regional Officer, MPCB, Latur-He is requested to serve this copy to
industry and submit the compliance report accordingly.
Copy to Master File, MPCB, Aurangabad.
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MAHARASHTRA' POLLUTION CONTROL BOARD

Phone:0240-2473461/62 «ssmmm Regional Office:
Mo Paryavaran Bhavan, Plot No.A-4/1 MIDC

>hikalthana, Behind Dainik Lokpatra,
ear Seth Nandlal Dhoot Hospital,
‘-‘.Jalna Road,Auran
: gabad-431210
Email |

roaurangabad@mpcb.gov.in ' Your Service is our Duty"

By FAX/RPAD / HAND DELIVERY:
MPCB/ROA/SCN/2 | 0120002 /2021 Date - | 2/68/202)

To,
Shri. Tukaram Sitaram Baraskar,
Gut No. 89, Shikshak Colony, Behind Mhada Colony, Maharana Pratap Nagar,

Latur, Tq. & Dist. Latur.

Sub :- Show Cause Notice for issuance of Closure under Section 33A of
the Water (Prevention & Control of Pollution)Act, 1914 and under
Section 31 A otthe Air (Prevention & Control of Pollution) Act,

1981.

Ref:- 1) Complaint received from Shri. Rohit Ramling Khekade &

other at Maharanapratap Nagar, Mhada Colony, Shikshak -
Colony, Latur.

2) Visit of Board officer to your unit on 14/10/2019.

3) Warning Notice issued by the Sub-Regional Officer, MPC
Board, Latur dtd. 06.11.2019.

4) Report received through Legal Action Module from SRO
Latur, dtd. 11.08.2021.

- WHEREAS, your industry is located in the "Pollution Prevention Area” under
the Water (Prevention & Control. of Pollution) Act, 1974, under the Air (Prevention
&.Control of Pollution) Act” 1981 and Hazardous & Other Wastes (Management &
Transboundary Movement) Rules, 2016 and followed' by further amendments made
therein from time to time.

WHEREAS, it is obligatory on your part to obtain consent to establish/operate
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974, under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and under Rule 5 of
the Hazardous & Other Wastes (Management & Trans-Boundry Movement) Rules, 2016.
AND WHEREAS, it is also obligatory on your part to provide adequate pollution control
systems and operate & maintain the same continuously and cffectively so as to achieve
the standards prescribed under Environment (Protection) Act, 1986 and to avoid any sort
of pollution problem in the surrounding area.

A, AND WHEREAS, Board has received complaint vide referred above No. (1)
regarding nuisance due to your activity,
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AND WHEREAS, SRO Latur reported vide above reference (4) that, you are
operating the unit without obtaining consent to establish/operate from the M.P.C. Board.

AND WHEREAS, you are violating the Boards Cireular dtd. 2.11.2018 and
26.12.2018. e

AND WHEREAS, already Sub-Regional Officer, MPC Board, Latur has issued
the warning notice to you vide referred above No. (3) for the above non-compliances but
till date you have not submitted the reply/complied with the environmental norms.

Thus, you are not serious about the pollution control and contavening the
provisions of various enactments and also damaging the surrounding environment
knowingly and willfully.

NOW, THEREFORE, in exercise of the powers conferred upon me by the
Board under Section 33A of the Water(Prevention & Control of Pollution) Act, 1974 and
under Section 31A of the Air (Prevention & Control of Pollution) Act, 1981, I the
undersigned, Dr. Pravin Joshi, Regional Officer of the Board at Aurangabad hereby
called upon to Show Cause as to why you are not directed to stop your manufacturing
activities forthwith with directions to the competent authorities to disconnect your

electricity and water supply for the above lacuna, your reply, if any shall reach this office

within a period of seven days from the date or receipt of this notice, failing which, the
Board will have no any other option than to issue closure directions.

Copy submitted to :-
1. The Joint Director (APC), MPCB, Mumbai.
2. The Sr. Law Officer, MPCB, Mumbai.
Copy to Sub-Regional Officer, MPCB, Latur-He is requested to serve this copy to
industry and submit the compliance report accordingly.
Copy to Master File, MPCB, Aurangabad.
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone:0240-2473461/62 s Ragional Office:
s Paryavaran Bhavan, Plot No.A-4/1 MIDC
“hikalthana, Behind Dainik Lokpatra,
——~—Near Seth Nandlal Dhoot Hospital
‘-‘.Jalna Road,Auran :
: gabad-431210
Email . | /4

roaurangabad@mpcb.gov.in “Your Service is our Duty"

By FAX/RPAD / HAND DELIVERY:
MPCB/ROA/SCN/2\08 12000)./2021 Date:- |2]68/202|

To,
Shri. Tukaram Sitaram Baraskar (Unit-2),
Gut No. 89, Shikshak Colony, Behind Mhada Colony, Maharana Pratap Nagar,
Latur, Tq. & Dist. Latur.

Sub :- Show Cause Notice for issuance of Closure under Section 33A of
the Water (Prevention & Control of Pollution)Act, 1914 and under
Section 31A otthe Air (Prevention & Control of Pollution) Act,
1981.

Ref:- 1) Complaint received from Shri. Rohit Ramling Khekade &

other at Maharanapratap Nagar, Mhada Colony, Shikshak
Colony, Latur. :

2) Visit of Board officer to your unit on 14/10/2019.

3) Warning Notice issued by the Sub-Regional Officer, MPC
Board, Latur dtd. 06.11.2019.

4) Report received through Legal Action Module from SRO
Latur, did. 11.08.2021.

WHEREAS, your industry is located in the "Pollution Prevention Area" under
the Water (Prevention & Control. of Pollution) Act, 1974, under the Air (Prevention
&.Control of Pollution) Act" 1981 and Hazardous & Other Wastes (Management &
Transboundary Movement) Rules, 2016 and followed' by further amendments made
therein from time to time.

WHEREAS, it is obligatory on your part to obtain consent to establish/operate
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974, under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and under Rule 5 of
the Hazardous & Other Wastes (Management & Trans-Boundry Movement) Rules, 2016.
AND WHEREAS, it is also obligatory on your part to provide adequate pollution control
systems and operate & maintain the same continuously and effectively so as to achieve
the standards prescribed under Environment (Protection) Act, 1986 and to avoid any sort
of pollution problem in the surrounding area.

. AND WHEREAS, Board has received complaint vide referred above No. (1)
regarding nuisance due to your activity.
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AND WHEREAS, SRO Latur reported vide above reference (4) that, you are
operating the unit without obtaining consent to establish/operate from the M.P.C. Board.

AND WHEREAS, you are violating the Boards Circular dtd. 2.11.2018 and
26.12.2018. i

AND WHEREAS, already Sub-Regional Officer, MPC Board, Latur has issued
the warning notice to you vide referred above No. (3) for the above non-compliances but
till date you have not submitted the reply/complied with the environmental norms.

Thus, you are not serious about the pollution control and contavening the
provisions of various enactments and also damaging the surrounding environment
knowingly and willfully.

NOW, THEREFORE, in exercise of the powers conferred upon me by the
Board under Section 33A of the Water(Prevention & Control of Pollution) Act, 1974 and
under Section 3lA of the Air (Prevention & Control of Pollution) Act, 1981, I the
undersigned, Dr. Pravin Joshi, Regional Officer of the Board at Aurangabad hereby
called upon to Show Cause as 10 why you are not directed to stop your manufacturing
activities forthwith with directions to the competent authorities to disconnect your
electricity and water supply for the above lacuna, your reply, if any shall reach this office.
within a period of seven days from the date or receipt of this notice, failing which, the
Board will have no any other option than to issue closure directions.

» sHi)

Regional Officer-Aurangabad.
, | \ .
b : 4
| “The Joint Director (APC), MPCB, Mumbai. \"J\
2. The Sr. Law Officer, MPCB, Mumbai.
Copy to Sub-Regional Officer, MPCB, Latur-He is requested to serve this copy to
industry and submit the compliance report accordingly.
Copy to Master File, MPCB, Aurangabad.

Copy submitted to :-




MAHARASHTRA POLLUTION CONTROL BOARD

Phone:0240-2473461/62 e Regional Office:
———nasuTaaParyavaran Bhavan, Plot No.A-4/1 MIDC

shikalthana, Behind Dainik Lokpatra,
' ear Seth Nandlal Dhoot Hospital,
B, Road Auran
gabad-431210
Email: “',

roaurangabad@mpcb‘govjn “Your Service is our Duty"

By FAX/RPAD / HAND DELIVERY:
MPCB/ROA/SCNA |6g 120006 /2021 Date:- 12108302\

To,

Shri. Madhav Govind Gojamgunde,
(M/s. M.G. Vit Udyog),
Gut No. 75, Shikshak Colony, Behind Mhada Colony, Maharana Pratap Nagar,

Latur, Tq. & Dist. Latur.

Sub :- Show Cause Notice for issuance of Closure under Section 33A of
the Water (Prevention & Control of Pollution)Act, 1914 and under
Section 31A otthe Air (Prevention & Control of Pollution) Act, -

1981.

Ref:- 1) Complaint received from Shri. Rohit Ramling Khekade &

other at Maharanapratap Nagar, Mhada Colony, Shikshak
Colony, Latur.

2) Visit of Board officer to your unit on 14/10/2019.

3) Warning Notice issued by the Sub-Regional Officer, MPC
Board, Latur dtd. 06.11.2019.

4) Report received through Legal Action Module from SRO
Latur, dtd. 11.08.2021.

WEHEREAS, your industry is located in the "Pollution Prevention Area" under
the Water (Prevention & Control. of Pollution) Act, 1974, under the Air (Prevention
&.Control of Pollution) Act" 1981 and Hazardous & Other Wastes (Management &
Transboundary Movement) Rules, 2016 and followed' by further amendments made

therein from time to time.

WHEREAS, it is obligatory on your part t0 obtain consent to establish/operate
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974, under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and under Rule 5 of
the Hazardous & Other Wastes (Management & Trans-Boundry Movement) Rules, 2016.
AND WHEREAS, it is also obligatory on your part to provide adequate pollution control
systems and operate & maintain the same continuously and effectively so as to achieve
the standards prescribed under Environment (Protection) Act, 1986 and to avoid any sort
.of pollution problem in the surrounding area.

AND WHEREAS, Board has received complaint vide referred above No. (N
regarding nuisance due to your activity.

o y\ﬂ

P‘N‘V Gy

g1 2>

149

ot




> B

AND WHEREAS, SRO Latur reported vide above reference (4) that, you are
operating the unit without obtaining consent to establish/operate from the M.P.C. Board.

AND WHEREAS, you are violating the Boards .Circular dtd. 2.11.2018 and
26.12.2018. i

AND WHEREAS, already Sub-Regional Officer, MPC Board, Latur has issued
the warning notice to you vide referred above No. (3) for the above non-compliances but
till date you have not submitted the reply/complied with the environmental norms.

Thus, you are not serious about the pollution control and contavening the
provisions of various enactments and also damaging the swrrounding environment
knowingly and willfully.

NOW, THEREFORE, in exercise of the powers conferred upon me by the
Board under Section 33A of the Water(Prevention & Control of Pollution) Act, 1974 and
under Section 31A of the Air (Prevention & Control of Pollution) Act, 1981, I the
undersigned, Dr. Pravin Joshi, Regional Officer of the Board at Aurangabad hereby
called upon to Show Cause as to why you are not directed to stop your manufacturing
activities forthwith with directions to the competent authorities to disconnect your
electricity and water supply for the above lacuna, your reply, if any shall reach this office
within a period of seven days from the date or receipt of this notice, failing which, the
Board will have no any other option than to issue closure directions.

Copy submitted to :-
1. The Joint Director (APC), MPCB, Mumbai ’\-J{YA o
2. The Sr. Law Officer, MPCB, Mumbai. \D

Copy to Sub-Regional Officer, MPCB, Latur-He is requested to serve this copy to

industry and submit the compliance report accordingly.
Copy to Master File, MPCB, Aurangabad.
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MAHARASHTRA' POLLUTION CONTROL BOARD

Phone:0240-2473461/62 mmsm...  Regional Office:
Paryavaran Bhavan, Plot No.A-4/1 MIDC

>hikalthana, Behind Dainik Lokpatra,

———~—>—Near Seth Nandlal Dhoot Hospital
NEABN N . - Road Aurangabad-431210
. | e

Email: " e
roaurangabad@mpcb.gov.in “Your Service is our Duty"

By FAX/RPAD / HAND DELIVERY:
MPCB/ROA/SCN/2\0§ | 20002021 Date :- |2 [oF /202

To,
Shri. Pathan Sherkhan Ismile,
Near Padmini Vidyalaya & Marathwada Madhyamik Vidyalaya,

Shikshak Colony, Behind Mhada Colony, Maharana Pratap Nagar,
Latur, Tq. & Dist. Latur.

Sub :- Show Cause Notice for issuance of Closure under Section 33A of
the Water (Prevention & Control of Pollution)Act, 1914 and under
Section 31A otthe Air (Prevention & Control of Pollution) Act,
1981.

Ref:- 1) Complaint received from Shri. Rohit Ramling Khekade &

other at Maharanapratap Nagar, Mhada Colony, Shikshak
Colony, Latur.

2) Visit of Board officer 1o your unit on 14/ 10/2019.

3) Warning Notice issued by the Sub-Regional Officer, MPC
Board, Latur dtd. 06.11.2019.

4) Report received through Legal Action Module from SRO
Latur, dtd. 11.08.2021.

WHEREAS, your industry is located in the “Pollution Prevention Area" under
the Water (Prevention & Control. of Pollution) Act, 1974, under the Air (Prevention
& Control of Pollution) Act" 1981 and Hazardous & Other Wastes (Management &
Transboundary Movement) Rules, 2016 and followed' by further amendments made

therein from time to time.

WHEREAS, it is obligatory on your part to obtain consent to establish/operate
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974, under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and under Rule 5 of
the Hazardous & Other Wastes (Management & Trans-Boundry Movement) Rules, 2016.
AND WHEREAS, it is also obligatory on your part to provide adequate pollution control
systems and operate & maintain the same continuously and effectively so as to achieve
the standards prescribed under Environment (Protection) Act, 1986 and to avoid any sort
of pollution problem in the surrounding area.

" AND WHEREAS, Board has received complaint vide referred above No. (1)
regarding nuisance due to your activity.
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AND WHEREAS, SRO Latur reported vide above reference (4) that, you are
operating the unit without obtaining consent to establish/operate from the M.P.C. Board.

AND WHEREAS, you are violating the Boards Cirgular dtd. 2.11.2018 and
26.12.2018. e

AND WHEREAS, already Sub-Regional Officer, MPC Board, Latur has issued
the warning notice to you vide referred above No. (3) for the above non-compliances but
till date you have not submitted the reply/complied with the environmental norms.

Thus, you are not serious about the pollution control and contavening the
provisions of various enactments and also damaging the surrounding environment
knowingly and willfully.

NOW, THEREFORE, in exercise of the powers conferred upon me by the
Board under Section 33A of the Water(Prevention & Control of Pollution) Act, 1974 and
under Section 3lA of the Air (Prevention & Control of Pollution) Act, 1981, [ the
undersigned, Dr. Pravin Joshi, Regional Officer of the Board at Aurangabad hereby
called upon to Show Cause as to why you are not directed to stop your manufacturing
activities forthwith with directions to the competent authorities to disconnect your
electricity and water supply for the above lacuna, your reply, if any shall reach this office
within a period of seven days from the date or receipt of this notice, failing which, the
Board will have no any other option than to issue closure directions.

(Dr. 2M.
Regional Officer-Aurangabad.
Copy submitted to :- % A
1. The Joint Director (APC), MPCB, Mumbai. \ % e
2. The Sr. Law Officer, MPCB, Mumbai.

Copy to Sub-Regional Officer, MPCB, Latur-He is requested to serve this copy to
industry and submit the compliance report accordingly.
Copy to Master File, MPCB, Aurangabad.
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MAHARASHTRA‘ POLLUTION CONTROL BOARD

Phone:0240-2473461/62 s Regional Office:
o Paryavaran Bhavan, Plot No.A-4/1 MIDC
————————Chikalthana, Behind Dainik Lokpatra,
ear Seth Nandlal Dhoot Hospital,
‘-‘.Jalna Road,Aurang
’ gabad-431210
\ | /4

Email: i
roaurangabad@mpcb.gov.in "Your Service is our Duty"

By FAX/RPAD / HAND DELIVERY:
MPCB/ROA/SCN/2.108 | 2000} /2021 Date :- |2 /08 />0

To,
Shri. Punjajai Khirmode,
Shikshak Colony, Behind Mhada Colony, Maharana Pratap Nagar, Latur,
Tq. & Dist. Latur.

Sub :- Show Cause Notice for issuance of Closure under Section 33A of
the Water (Prevention & Control of Pollution)Act, 1914 and under
Section 31A otthe Air (Prevention & Control of Pollution) Act,
1981.

Ref:- 1) Complaint received from Shri. Rohit Ramling Khekade &

other at Maharanapratap Nagar, Mhada Colony, Shikshak -
Colony, Latur.

2) Visit of Board officer to your unit on 14/10/2019.

3) Warning Notice issued by the Sub-Regional Officer, MPC
Board, Latur dtd. 06.11.2019.

4) Report received through Legal Action Module from SRO
Latur, dtd. 11.08.2021.

. WHEREAS, your industry is located in the "Pollution Prevention Area” under
the Water (Prevention & Control. of Pollution) Act, 1974, under the Air (Prevention
&.Control of Pollution) Act” 1981 and Hazardous & Other Wastes (Management &
Transboundary Movement) Rules, 2016 and followed' by further amendments made
therein from time to time.

WHEREAS, it is obligatory on your part to obtain consent to establish/operate
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974, under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and under Rule 5 of
the Hazardous & Other Wastes (Management & Trans-Boundry Movement) Rules, 2016.
AND WHEREAS, it is also obligatory on your part to provide adequate pollution control
systems and operate & maintain the same continuously and effectively so as to achieve
the standards prescribed under Environment (Protection) Act, 1986 and to avoid any sort
of pollution problem in the surrounding area.

. AND WHEREAS, Board has received complaint vide referred above No. (1)
regarding nuisance due to your activity.
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AND WHEREAS, SRO Latur reported vide above reference (4) that, you are
operating the unit without obtaining consent to establish/operate from the M.P.C. Board.

AND WHEREAS, you are violating the Boards-Circular dtd. 2.11.2018 and
26.12.2018. e

AND WHEREAS, already Sub-Regional Officer, MPC Board, Latur has issued
the warning notice to you vide referred above No. (3) for the above non-compliances but
till date you have not submitted the reply/complied with the environmental norms.

Thus, you are not serious about the pollution control and contavening the
provisions of various enactments and also damaging the surrounding environment
knowingly and willfully.

NOW, THEREFORE, in cxercise of the powers conferred upon me by the
Board under Section 33A of the Water(Prevention & Control of Pollution) Act, 1974 and
under Section 31A of the Air (Prevention & Control of Pollution) Act, 1981, I the
undersigned, Dr. Pravin Joshi, Regional Officer of the Board at Aurangabad hereby
called upon to Show Cause as to why you are not directed to stop your manufacturing
activities forthwith with directions to the competent authorities to disconnect your
electricity and water supply for the above lacuna, your reply, if any shall reach this office
within a period of seven days from the date or receipt of this notice, failing which, the
Board will have no any other option than to issue closure directions.

Copy submitted to :- |
1. The Joint Director (APC), MPCB, Mumbai.
2. The Sr. Law Officer, MPCB, Mumbai.
Copy to Sub-Regional Officer, MPCB, Latur-He is requested to serve this copy to
industry and submit the compliance report accordingly.
Copy to Master File, MPCB, Aurangabad.
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ANNEXURE-VI

PHOTOGRAPHS (TAKEN DURING VISIT ON 27.09.2021)

Photo-2: Clamp Type Brick Kiln
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Photo-3: Clamp Type Brick Kiln

Photo-4: Clamp Type Brick Kiln
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Photo- 5 Fly ash from Power Plant
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Piloto-G: Coal used as fuel in brick Kin
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